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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

0.A/350/1498/2018 Date of Order: 10.10.2018
Coram: Hon’ble Mr. A.K Patnaik, Judicial Member

For the Applicant(s): Mr.T.K. Biswas, Counsel

For the Respondent(s}: Mr. A K. Banerjee, Counsel

ORDER(ORAL)

Mr. AK Patnaik, Member (J): .

The applicant has filed this application under Section 19 of the

Administrative Tribunals Act, 1985 challehging .the .,ac\ts or omission on the
'. -{'r‘*n mq&“y_‘_ L
part of the respondents“ in nat *calculatmg}ahls pensmn as per the Office

\ d'. { ; ;" 's ,A,

Memorandum dated 25 05. 201’7> ar’}g%ufprayeﬁ for settmg6 aside the revised

v

pensron order dated 26.07.2018 alon _gmth the calculat1on sheet(Annexure

A/7) being not sustamable in the«’eye of law (I‘ he apphcant has also prayed for

W%EL \ e ’
a direction to the respondents««n‘ot toradtice kils,pensmn amount from 36,392/-
K . '/. \.‘ ~ A’

and to calculate his pensmn “according “fo Ofﬁce ;Memorandum dated

25.05.2017 and resolution dated 04.08.2016..

-

2. In this O.A. the applicant has sought for the following reliefs:-

“8.(a) An order directing the respondents to set aside the revised pension
order dated 26.7.2018 along with calculation sheet (Annexure A-7) and
which is not sustainable as per law and further directing the
respondents not to reduce any pension amounts from Rs. 36, 392/- and
which was enjoying the applicant still now and same may be continued.

(b) An order directing the respondents to calculate the pension
according to order dated 25.5.2017 Para-VlI and resolution dt. 4.8.2016
(para 1) basis (Annexure A6 collectively);

(c)  An order directing the respondents_to consider the representation
dated 3.9.2018 (annexure A-8) within specific period of time;

(d)  Any other order or further orders as to Your Lordships may deem

fit and proper.” .
o \OK




. §
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Heard 1d. counsel for the applicant Mr. T.K. Biswas. Mr. A.K. Banerjee,

1d. counsel for the respondents is also present' and heard.

3. Mr. T.K. 'Biewas submitted that the aeplicant made a representation to
the respondent autherities ventilating his. grievances regarding fixation of his
penSion on Q9L08.2018 followed by representation dated 03.09.2018(Annexure
A/8 collectively) but> received no response from the respondents till date. Mr.
Biswas further submitted that the applicant would be .satisﬁed if a direction is
given to the _Respohdent No.3 to consider and dispose of the last representétion
of the applicant dated 03.09.2018(Annexure A/8A) as per rules within a specific

time {rame.

4, Though no notice has been issued to th-e respondent authorities, I think

it would not be prejudlmal to- e1ther of the partles 1f such prayer of the Id.

counsellfoAr the applieant iis alloy

S. Accordingly, the Respendenqt\} \

Accounts Officer, North Fron)tler“‘
consider and dispose of th
03.09. 2018(Armexure A/ 8) 1f so* pending for. cons‘ideratlo’n as per rules and
regulations govermng the field within a pen@d of s1x~, weeks from the date of
forthwith by way of a well reasoned erder. It is made clear that no coercive
action like recovery Willl be taken against the applicant till expiry of two weeks
from the date of commumcatlon of the result (on his representatlon) to the
applicant. After such con31derat1on if the claim of the applicant . 18 found to
be genume then the respondent authorities shall grant the consequentlal
benef1ts to him within a period of six weeks frorn the date of taking decision in

the matter:

6. | have not gone into the merit of this case and all the points raised in the

representation are kept open for consideration by the respondent authorities as

per rules and regulations governing the field.




7. With the above observations and directions, the O.A is disposed of. No

¥ costs.

8. A copy of this order along with paper book be tranSmitted to Respondent
No. 3 by the Registry through spéed‘ poét for which 1d. counsel for the
épplicants undertakes to deposit the cost Within one week. A free copy of this

order be handed over to ld. counsel for the official respondents.’ . B

(AK Patnaik)
Judicial Member
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